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2. Apart from the above, many De-
Pariments of the Government of India, State
Governments and the public sector under-
takings etc, have their own housing pro-
I:ummu, the details of which are not avai-
able.

3, Solution of the colossal shortage of
housiog in the Country depends upon the
availability of funds and developed land.
Meanwhile, the Government of Indla pro-
pose to contloue all the social housing
_ schemes formulated by this Ministry. The

Draft Fourth Five Year Plan provides a sum _

of about Rs, 97.00 crores for social houslog
schemes and urban development programmes
In the Seate Sector.

4, In order to tackle the problem pro-
gressively and in a realistlc maoner, it has
been decided to bulld up a Revolving Fund
for housing and urban development to be
operated through the agency of a Housiog
and Urban Development Finance Corpora-
tlon to be sot up for the purpose, [Itis
anticlpated that over a period of4to 5
years, a sum of upto Rs: 200,00 crores will
be made available to the Corporation for
being utilised on approved schemes of hou-
slog, land acquisition and urban development
undertaken In the States and Undion Terri-
torles In a manner that will provide for a
rapid turn over of funds, Operatons oo
these lines are planned to start from the
year 1970-71,

Resumption of Forward Trading in
. Shares

IMM GEORGE FERNANDES |

SHR1 MOHAMMAD SHERIFF :

SHRI 8. K. TAPURIAH :

Will the Minister of FINANCE be plea-
sed to state @

(a) whether Government have finally
decided to permit tesumption of Forward
Trading in shares In the Stock Exchanges
over the country;

(b) if so, the conditions laid down for
the purpose; and

(c) if oot, whether Government have
taken any final decislon on the subject ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). No decision has been
taken so far regarding the resumption of
forward trading In securlties. With a view
to assisting Government in coming to a de-
cision in the matter, a Committee consisting
of four members has been appointed by
a Resolution dated the 7th February, 1970
(published in the Gazette of India Extraor-
dinary on the 7th February, 1970). The
Coinmittee has been directed to submit its
report to the Government within a period
not exceeding two months.

12 brs.

Re CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(Query)

SHRI NATH PAI (Rajapur) : Sir, I
wrole to you about thils. 1 am very glad
that you have bzen pleased to admit the
Calllng Attention Notice and provided the
House an opportunity to discuss so important
a matter, But 1 want to draw your attention
to one thing. I wrote to ydu twice about it,
I am secking your protection and Indulgence
to make a submission,

The }lght: of the House are being
deliderately curtalled. 1 do not know who
is responsible. Ten days back | gave notice
of & Short Notice Question on the same
subject-matter. I was informed just half an
hour back that the Minister regrets, Oa this
question you must decide once and for all.
Are our rights to depend on our luck in a
lottery which is called Calling Attention, or
are you going 10 take notlce of the initiative
of the Members 7 If 1 glve a Short Notlee
Question, it Is a superlor right; we are sup-
posed to barter away the superior right,
waiting for what dcpcnds.abso!utcly on the
lottery. You know that Calling Attention
Notices are balloted.

1 gave notice of a Short Notice Question
whereby I could elicit all the information.
That is not allowed and 1 informed today
after 10 days. I am very glad that the other
leaders of the Opposition also agree with
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[Shri Nath Pal]

me.  You should not leave it to the sweet
pleasure and the whims of the Minister
concerned whereby he categorically rejects it.
Is it not a matter morc important than the
other matter 7 1 want you to look into
the rule regarding Short Notice Question.
I want to make a submission. It is true
that it is up to the Minister to accept or not
to accept a Short Motice Question, But if
you in your wisdom are satisfied that the
matter Is of public importance, you can
dirﬂ:!. the Minister concerned that the ques-
tlon 1s taken as the first question of the
day. The very fact that you have admitted
the Calling Attention shows wvery clearly
that you regard the matier as of public
fmportance and deserving the Immediate
atiention of the House. If that is so, why
was not my question admitted as the first
question for the day? 1 think you wlil
give a ruling about this, I am very happy
you have admitted the Calling Attention and
1 must express my gratefulness.

SHRI M. R. MASANI (Rajkot) : Sir,
I do not know what the questlon was, but it
has happened in the past also, that although
group leaders or responsible Members put
a question only to elicit information, the
Ministers have not been very fair in exercis-
ing their discretion. We know they have
discretion but the discretfon must be respon-
sibly and reasonably used. If information
Is wanted for the enlightenment of the House,
just to say, *“‘I will pot answer at short notice™
is not the kind of response one expects in a
parliamentry democracy. I think you should
use your good offices-

AN HON. MEMBER : To change the
rule. *

SHRI M. R. MASANI ! No, We do not
want a change of rule, but we want a change
of heart. .

ot sz fagrdt a=qdt (a=ORyY) :
qsq WErd, 20 e & W@YF |
fAsF g G &1 gis g Afeg
s fag au afeqw gw 1 oF fam
faem fam fermr s 2 fean 9
¢ f& w72 3N e s & fog
A g wwiAwml & @dw
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F1 Far< T T FF a7 ALY A
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& awar & 99 9 A Afew A W@
agf &Y g% 2 7 fea F1w FEgA A
et giw A o oy g1 WE Aled
¥ afgs gwa faes gsa & s o=
weer o wai &T gwa § w@ier i
Nfeg F a0 H g fog § fae wT 37

gara A 2

SHRI NATH PAI : Before you give
your ruling, T want to cite the rule}-rule 54
at page 26 of the Rules of Procedure—which
I quoted from memory. To be preclse, so
that you can give the correct ruling, I will
read it. It says:

“A quesllon relating to a matter of
public importance may be asked with
potice shorter than ten clear days and if
the Speaker fis of opinlon that the ques-
tion Is of an urgent character he may
direct that an enquiry may be made
from the Minlster concerned if he s In
a position to reply and, If so, on what
date.™

Then, I would like to refer to sub-rule (3)
of this rule :

“1f the Minlster Is unable to answer the
question at Short notice and the Speaker
fs of opinion that the question is of
sufficient public importance to be orally
answered in the House, he may direct
that the question be placed as the first
question on the list of questions for the
day on which it would be due for answer
under rule 33.”

My question would have been due for
answer today even under the normal proce-
dure. 1 endorse the plea made by Mr,
Masanl and Mr. Vajpayee. Our rights
should not be left to the kind mercles of the
Minister; you should not guard him,

MR, SPEAKER : It is a very important
point of order that has been raised. So far
as short notice questions are concerned, we
sort out the questions which we thiok are
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fmportant and worth answering by the
minister and we forward them to the
minister. Of course, [ may be helpless n
forcing the minister to answer...

SHRI NATH PAI: You are not.

MR. SPEAKER : So far as the other
alternative suggested by Mr. Nath Pai that
it may be put down as the first gquestion
for the day is concerned, I can examine it.
The practice, 1 am told, is in that case there
should be a special request from the member
justifylog it,

SHRI NATH PAl 1 How can Ido it
if 1 am informed just half an hour back ?

MR. SPEAKER : 1 am told the Secre-
tariat got the answer only today.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : If after 15 days it s

intimated that the minister Is not prepared
to accept it, the whole purpose is defeated.

ot 7y fow (%) : areqw T,

¥ gwE ¢ & are Fraw afafa # 355

gerge fog # g9 g% fawng fear s

DR. RAM SUBHAG SINGH (Buxar) :
If the minister keeps the matter peading for
15 days, the member should not be allowed
to suffer on that account.

st T A me (g7gE) ;oA
fidsr s aaa & ag & f& <far, aoft
g fax ot g § Y 7 Fgr qg ¥Aw
wfaai 1 T QT A GRT @1 @E
Aifew M foaa Wt & g wew
& qm| s afgy $T a=ger wre I N
TaegT gAnar g fr gg wigwfas aga
& xA & A1 T F qEwS IAL AT
wifgr @t w9 Afadi w1 sratee &R
ag T faT ¥@ W1 99T 3] & o 4413
grecard | wfagi I @ 9T T|® oA
A%} et o wifge &K ww faaw
qfd At Tfge
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SHRI NATH PAI 1 Why did he take 10
days to Inform us that he cannot accept It,
when he is already ready with a reply about
the same matter 7 Just see thelr arrogance,
fmpertinence and compiete contempt for the
rights of the house.

SHRI RAJASEKHARAN (Kanaka-
pura) 1 THE Home Minister has delibe=
rately avoided accepting this question, The
very fact that the Prime Minister has been
sendiog a oumber of officers to Bangalore
and Bombay proves that it is a very serious
question, I charge the Home Minister of
deliberately not accepting it as a short notice
question.

MR. SPEAKER 1 There peed not be a
debate on this. I will call a meeting of 'thc
Rules Committe, We will discuss the matter
in detail and find a way out.

SHRI "DATTATRAYA KUNTE
(Kolaba) : Mon-avallability of Informa-
tion and unwillingness to answer are two
different things. If he pleads non-availabi-
lity of information, that Is another thing.
But he cannot disagree because of uawilllog-
ness,

MR. SPEAKER : Some ministers are
more obliging and others are a little less,
DR. K. L. Rao never refuses any question
that goes to him. We give about 15 to 20
minules to the short nolice question every
day with the result that the zero hour some-
limes gets cut a short because of the short
notice question.  As I said, Dr. Rao Is very
liberal in accepting short notice questions
and 1 hope the other migisters will also do
the same,

SHRI NATH PAL1 Is he getting com-
pletely scot-free for his negligence this time 7
You should at least reprimand him.

MR. SPEAKER 1 The rules do not
permit me to reprimand him, 1f you amend
the rules, I will reprimand him,

SHRI RAJASEKHARAN : Neither
the Prime Minister nor the Home Minister
Is present,
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MR. SPEAKER : Let us not have a
debate on every point that comes before the
House. Now, calling attention. Mr. Joshi.

12.14 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MYSORE-MAHARASHTRA BORDER
DISPUTE

st gHo TWo St (AT) : eww
wErea, § afaaradin Siw-aga & f=-
fofem faun &t st 08 &@ &9 =
an ftsm g alk g sa g F ¥
g aRk § uF 93w T ¢

“dar faarz & g= ¥ foy dgc ok
WETUSZ GIFT &1 g0 /A FA@
fer 1 sfgg gweEl &t @A)
FIF g1 I wfaq wgla’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr,
Speaker, Sir, the Mysore-Maharashira
border dispute has been with us for a very
long time. Many efforts to fiod an agreed
solution to this dispute did not succeed and
finally a Commission was appointed to go
Intoe this matter Io the hope that lts
recommendations would provide a satisfactory
basis for a solution. Unfortunately when
the recommendations were pub'ished, they
did not evoke the necessary measure of
acceptability. On examining the Commis-
sion's Report we came to the provisional
conclusion that apart from implementing
the positive recommendations of the Com-
mission regarding transfer of territorigs from
one State to another, it would be necessary
to make some adjustments so that the entire
problem could be solved.

2. Howcver, before giving further
thought to the matter Government considered
it desirable that the Chief Ministers concerned
should be consulted. Their immediate
reaction has not been encouraging. In a
mattgr Hke this there has to be a construc-
tive approach and Government Intend to
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continue thelr efforts to find a satlsfactory
solution to the problem.

‘a’qtol'{'llo Wit ;- weTe ‘I’ifﬂ,
AW HA ¥ ogd & wuw are § wEr
fe:

“The Mysore Maharashtra border dis-

-pute has been with us for a very long time."

W ag & 9 a¥ AYF qAF§ G
g fll a% @ Wy E aeiaw @
@Y & 3R U wF=l w1 Faer g9 ar
gz a A A T F AT 9@
FFEATE 31, W A AN TN
gt ar Mt 9@ ot 7g iz feey
21 # oy 1 qaeran wgan g, F foegd
wiw avai ¥ O g g Az T @A™
& ¥ HT FHT 97 AT N gy wg
TT YA AT W GRITFA@ra
f& agt #1f sigAts 919 7 @ wifs §
agianva g 5 waAfe & gy 2w
T FrEsar g1 A fax gw A 9w
w© ¥ fes g § 99 7g gfafa § o=
qrEmagi i g1 ? A3 war f
grw § f5 Siwaemes a0% ¥ oeq
HATS ¥ g HT Trfgy AT g4 F ¥y
fram &1 v fad & g9 9 =) 9o
¥ ol qgi amar g

# qg g ¢ fs g sars feady
feAi ¥ oer g &, R ax @ @
w # T@ weq § areamae frar war
ar a1 g ? X7 7 9™ F Yy sqfaq-
M g W@E, §8 A0 N faArd
g1 @t gae w1 wrafasar 2 s &
fraiffe s agi s g1 s@ g &
#§ a @ # Wi g @ o &
T oW R AEA W oA Ag; @
giffs & st g f& oy aga @
TIF FNE F | AT A FFAG AT
diz Mt wive F foar g F@r § A



